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DGMENT (GRAL)
Hon'bl' Mr. Justice S. K. Dhaon, V. C. (J) =

Disc iplinary proceedings had been initiated against
the petitioner who was holding the post of Deputy Chief
(acounts) in the Rehabilitation Services, Delhi Adninist-
ration, Some time in March, 1992, the inquiry officer
submitted his repart to the punishing autharity and On
12.10.1992, the punishing authar ity passed an order remitting
the matter for further inquiry to the inquiry of ficer, The
arder dated 12.10.1992 passed by the punishing autharity
is being impugned in the presemt spplication. |

2. A counter affidavit has been filed on behalf of the
respondents, We have heard the learned counsel for the
petitioner. We find no infirmity in the impugned order.
It is stated at the Bar by the learned counsel for the
petitioner that he (the petitioner) retired from service
on 31.5.1992. If that be so, the inquiry proceedings

can go on only in accordance with the provisions of

¥



Rule 9(2) of the C.C.Se (Pension) Rules. We have no doubt
that the autharity concerned will act strictly in accordarce
with law while dealing with the petitioner's case.

2. With these observations, this application is disposed
of finally. No orders as to costs.
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